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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT

NEW DELHI

Original Application No. 44/2020

Jagtar Singh

Applicant(s)

Versus

State of Punjab & Ors

Respondent(s)

Status report by Gurpreet Singh Khaira, District Magistrate,

Amritsar in compliance of order dated 14.02.2020 of the Hon’ble Tribunal:-

Respectfully Showeth;

1) That the applicant has filed present original application before this
Hon’ble Tribunal showing his concern over the use of ground water for
the purpose of construction activities going on in the area of Ranjit
Avenue by illegal extraction of groundwater having an adverse affect on
the water table and the said application was treated as Original
Application No. 44 of 2020. The Hon'ble Tribunal was thereafter pleased
to pass an order dated 14.02.2020 in the case, wherein the District
Magistrate, Central Ground Water Authority and Punjab Pollution
Control Board were directed to furnish a joint report by E-mail at

judicial-ngt@gov.in


mailto:judicial-ngt@gov.in

2)

3)

4)
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That in compliance of orders of Hon’ble Tribunal, the office of
undersigned has sought reports from the office of Punjab Pollution
Control Board, Amritsar and Central Ground Water Board, Punjab,
Chandigarh. The undersigned has initiated action in present case on the
basis of the reports received from Punjab Pollution Control Board and
Central Ground Water Board as per law and accordingly, this report is

being submitted.

That the area in question is being developed by the local body namely
Amritsar Improvement Trust, Amritsar. In compliance of orders of
Hon’ble Tribunal, the office of Deputy Commissioner, Amritsar vide
letter no. LC/327-328 dated 26.02.2020 has sought reports from the
office of XEN/Environmental Engineer, Punjab Pollution Control Board,
Amritsar and Central Ground Water Authority, Chandigarh regarding
the matter in hand (Annexure — Al). The Punjab Pollution Control
Board, Amritsar vide letter no. 2138-41 dated 17.03.2020 informed
Amritsar Improvement Trust, Amritsar, Central Ground Water Board,
Chandigarh, Chief Administrator, Amritsar Development Authority and
the Commissioner, Municipal Corporation, Amritsar regarding the
pendency of present original application no. 44 of 2020 and also

requested to take action and send action taken report (Annexure — A2).

That thereafter, the office of Punjab Pollution Control Board, Amritsar
vide letter no. 3107 dated 20.07.2020 sought report regarding
infrastructure and commercial projects regarding the matter in hand
which are using ground water for construction activities from
Improvement Trust, Amritsar (Annexure — A3). The office of Amritsar
Improvement Trust, Amritsar vide letter no. 1500 dated 28.07.2020

provided a list of 20 infrastructure and commercial projects situated in
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the area of Ranjit Avenue, Amritsar which were found to be using

ground water for construction purposes (Annexure — A4).

That the Punjab Pollution Control Board forwarded the aforesaid list of
infrastructure and commercial projects to Central Ground Water Board,
Chandigarh vide letter no.3236 dated 29.07.2020 for intimation and
necessary action (Annexure — A5). The Central Ground Water Board,
Chandigarh vide letter no. 4(172)G-CGWA/NWR/S&I/2019-569 dated
10.08.2020 provided action taken report mentioning that as per Ground
Water Resources Estimation of Punjab as on 2017, Amritsar District
comprises of 8-Blocks which have been categorized as Over Exploited
and out of these 8 Blocks, only one Block namely Ajnala Block was
notified under Environment (Protection) Act, 1986 by Central Ground
Water Authority through public notice dated 27.11.2012 where
extraction of ground water is not permissible for any purpose other
than drinking and domestic use. The remaining Blocks/Areas, other than
notified by CGWA for regulation of ground water development and
management are non-notified areas and in these areas an NOC is
required to be obtained from CGWA for extraction/withdrawal of
ground water. (Copy of action taken report is annexed as Annexure —
A6 and copy of public notice dated 27.11.2012 is annexed as Annexure
— A7). It is further mentioned in action taken report that CGWA has
issued advisory to the projects relating to matter in hand (as per list
provided by Amritsar Improvement Trust, Amritsar) to submit
applications for obtaining NOC’s immediately (Copies of advisories are
annexed as Annexure — A8 to A27). A report no. 3802 dated 13.08.2020
has also been received from the office of Environmental Engineer,
Punjab Pollution Control Board, Amritsar disclosing that the Punjab

Pollution Control Board, Amritsar has also issued notices under the
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provisions of Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981 to obtain consent to
establish or operate the projects involved in matter in hand. (Copy of
report is annexed as Annexure- A28 and copies of notices are annexed

as Annexure- A29 to A46 )

6) That, the undersigned while exercising the powers delegated under
section 4 of the Environment (Protection) Act, 1986 has directed the
Chairman, Amritsar Improvement Trust, Amritsar to stop the extraction
of ground water with immediate effect till requisite NOC is obtained
from Central Ground Water Authority, Chandigarh and in event of
failure legal action will be initiated against the project proponents

following due procedure as per law (Annexure — A 47).

7) That report is being submitted for the kind perusal of Hon’ble Tribunal

and it may kindly be taken on record.

8) That as the action in this matter has already being initiated by Central
Ground Water Board by issuing advisory to the projects to submit
application for NOC immediately and action has also been initiated by
the undersigned under Environment (Protection) Act, 1986, hence, it is
prayed that the above mentioned Original Application may kindly be

dismissed in the interest of justice.

- Supmitted by

(Gurpreet Singh Khaira)
Date: 17/08/2020 District Magistrate,

Place: Amritsar Amritsar.
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"Grievance in this application is against absence of adequate safeguards for preventing
extraction of ground water for commercial purposes, including construction of buildings, in
violation of regulatory regime laid down or expected to be laid down by the Central Ground Water
Authority (CGWA).

According to the applicant, illegal extraction of ground is taking at large scale without any
safeguards.

f’h Let the the Punjab State PCB, CGWA and the District Magistrate, Amritsar furnish a joint
report in the matter within on month by email at judicial-ngt@gov.in. The Punjab State PCB will be

the nodal agency for coordination and compliance™'.
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The ¢ onnnmmuncr,

Municipal Corporation, * ",.,'_-—-\f{',\ﬂ_}\'hno \1\.,,3 CY
Amritsar,

ad
2. The thLfAdmmmtrator —ﬂj’\“m *

Amritsar Development Authority,

Time Bound/NGT Matter

Amrisar, 1803 7526
' > The ‘»upcrmtcndmg En
| | gincer,
e ”f Amritsar Improvement Trust, / i
Amritsar, / /

|

4. Dr. Sunil Kumar, Scientist “D”,
Central Ground Water Board,

North Western Region, Bhu_]al Bhawan,
Plot No. 3B, Sector 27-A,
Chandlgarh

Sub: - Orders passed by Principal Bench of the Hon’ble National

Green Tribunal on 14-02-2020 in OA No. 44/2020 titled as
Jagtar Singh V/s State of Punjab & Others — Reg.

In reference to above, it is intimated that the Hon’ble National
.Green Tribunal, Principal Bench passed orders on 14.02.2020 in OA No.
44/2020 titled as Jagtar Singh V/s State of Punjab & Others. The copy of
petition alongwith orders passed by Hon’ble Tribunal are attached herewith for
your kind perusal.

T— i In view.of above, it is requested to take action in the matter and
: Z:end action taken report at the earliest please, so that comprehensive action

taken report may be placed in the records of Hon’ble National Green Tribunal
wcllibeforc the next date of hearing which is fixed for 16.04.2020.

| i
TREAT IT AS MOST URGENT

DAl'fu Above ' |
R : - : Environmental Engineer,
b ‘ ; ‘ E Regional Office, Amritsar.
s 2
No.l.l.ll.llllllllll l

i A copy of above is forwarded to the following for information and
|

. necessary action please:-

L. The Chief Environmental E.ngmeer, Punjab Pollution Control Board,

|

; Jalandhar.

2 The Senior Enwronmcntal Engmeer, Punjab Pollution Control Board,
. Zonal Office, Amritsar.

3 The Superintendent Grade-1 (Branch Legal Ccll) to the Deputy

-Commissioner, Amritsar in reférence to his officer letter no. LC/327-328

dated 26.02.2020 for thc 1nl‘ormatzon of worthy Deputy Commissioner,

- S LS
.. ... . Environmental Engineer,
. 277 Regional Office; Amritsar.
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The Superintending Engineer,

Amritsar Improvement Trust,
Amritsar.

Sub:-Orders passed by Principal Bench of the Hon'ble National Green

Tribunal on 14/02/2020 in OA no. 44/2020 titled as Jagtaar Singh Vs
State of Punjab & Others — Reg.

Ref:. This office letter no. 2138-41 dated 17/03/2020.
In reference to above, it is intimated that the copy‘of petitioh aldng with -

orders passed by Hon'ble Natlonal Green Tribunal has been sent to your ofﬁce'

vide above referred letter with request to take action |n the matter and send.'_

action taken reports to this office.

You are once again requested to send the action takensﬂfep;ij)rte;fSd‘thet"ft_he'
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Annexure - A5
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dtes  S9H: 0183-2582790  www.ppcb.gov.in  E-mail : ppcbroamritsar@gmail.com

Date..ﬁ.?/g.’l/?ﬁ%

No..2236.......

To Time Bound/NGT Matter

Dr. Sunil Kumar, Scientist “D”,
Central Ground Water Board,
North Western Region, Bhujal Bhawan,
Plot No. 3-B, Sector 27-A, Chandigarh

Sub: Orders passed by Principal Bench of the Hon'ble National Green
Tribunal on 14/02/2020 in OA No. 44/2020 titled as Jagtar Singh Vs

State of Punjab & Others — Reg.

In reference to above, it is intimated that the Superintending Engineer,
Improvement Trust, Amritsar vide letter no. 1500 dated 28/07/2020 provided the

list of infrastructure and commercial projects in the area mentioned in above said

petition (copy attached).
It is requested to take necessary action in the matter and send action

taken report at least 10 days prior to the next date of hearing which has been
fixed for 20/08/2020, so that action taken report may be placed on the records of
Hon'ble National Green Tribunal.

Treat it as Most Urgent.

DA/As Above
~ C—

Environmental Engineer,
Egjonal Office, Amritsar

i



Office City Improvement Trust, Amritsar

To

No.

The Environmental Engineer
Punjab Pollution Control Board
Plot No. 164, Focal Point, Mehta Road,

Amritsar

AIT/S.E/1500 Amritsar, dated 28.07.2020

Sub: - Order Passes by Principal Bench of the Hon'ble National Green Tribunal on
14/02/2020 in OA no. 44/2020 titled as Jagtar Singh Vs State of Punjab &

Others — Reg
Ref: Your office letter no. 3107 dated 20.07.2020
The information sought by your goodself vide letter under reference is as
under:-
Sr.
No. Name Address Plot No. Scheme
1. Sh. Anil Khurana and Sh. | R/o 221, Shastri Nagar, | S.C.O No. 2 97 Acre
Kavish Khurana Amritsar
2. Sh. Vasdeep Singh Dhillon | R/o Village Gumtala Sub | S.C.O No. 3 97 Acre
S/o Sh. Baldev Singh | Urban, Gumtala, Amritsar
Dhillon
3. Sh. Satyan Dilawari S/o Sh. | R/o A-53, Ranjit Avenue, | S.C.O No. 4 97 Acre
Shamsher Dilawari Amritsar
4, Sh. Sanjay Seth S/o Sh. |R/o 31 Opp. Subhash |S.C.ONo.7 97 Acre
Ved Parkash Park, Katra Sher Singh,
Amritsar
5 Sh. Paramijit Singh | R/o E-69, Ranjit Avenue, | S.C.O No. 9 97 Acre
Sachdeva S/o Sh. Dalip | Amritsar
Singh
6. Smt. Navdeep Kaur W/o | R/o 05, Officer Colony, | S.C.ONo.10 |97 Acre
Sh. Didar Singh Taylor Road, Amritsar
7. Sh. Manpreet Singh S/o | R/o 182, Shershah Suri|S.C.ONo.15 |97 Acre
Sh. Bhagwal Singh, Sh. | Road, Sat Kartar Nagar,
Paramijit Singh Dhillon S/o | Khandwala, = Chheharta,
Sh. Asa Singh Dhillon and | Amritsar
Sh. Ajaib Singh S/o Sh.
Didar Singh
8. Sh. Sheetal Singh Bal and | R/o E-42, Ranjit Avenue, | S.C.0 No.19 97 Acre
Sh. Balkar Singh S/o Sh. | Amritsar
Charan Singh
9. Sh. Jalkeerat Singh S/o|R/o 4588, Chandigarh |S.C.O No.22 97 Acre
Late Sh. Harminder Singh | Road, Ward no 13, Urban
State, Phase-2, Focal
Point, Ludhiana




10. | Sh. Rishabh Arora S/o | R/o 17- RB Parkash Chand | S.C.O No.23 97 Acre
Galshal Arora Road, Police Lane,
Amritsar
11. | Sh. Karpal Singh S/o Sh.|R/o 49, Guru Har Rai|S.C.O0No0.30 97 Acre
Karnail Singh and Others Avenue, Opp. Khalsa
College Amritsar,
Amritsar
12. | Sh. Satyan Dilawari and | R/o A-53, Ranjit Avenue, | S.C.O No. 31 97 Acre
Sh. Sameer Dilawari S/o | Amritsar
Sh. Shamsher Dilawari
13. | Sh. Rajesh Khanna S/o Sh. | R/o 64, Basant Avenue, | S.C.O No.32 |97 Acre
Charanjit Khanna and Sh. | Amritsar
Shivalik Khanna W/o Sh.
Rajesh Khanna
14. | Sh. Rajesh Khanna S/o Sh. | R/o 64, Basant Avenue, | S.C.O No.33 |97 Acre
Charanjit Khanna and Sh. | Amritsar
Shivalik Khanna W/o Sh.
Rajesh Khanna
15. | Apex Marketing through | R/o 21-A, Rani Ka Bagh, | S.C.O No.35 |97 Acre
Pro. Gurjinder Singh S/o | Amritsar
Sh. Gurdeep Singh
16. | Gurjinder Singh S/o Sh. | R/o 21-A, Rani Ka Bagh, | S.C.O No.36 |97 Acre
Gurdeep Singh Amritsar
17. | Sh. Rakesh Pahwa S/o Sh. |R/o M 43,44 Green |S.C.ONo.38 |97 Acre
H.L Pahwa, Kanchan | Avenue, Amritsar
Pahwa, Divya Pahwa and
Others
18. | Sh. Ravinder Kumar S/o | R/o 21, Katra Moti Ram, | S.C.O No. 43 |97 Acre
Datta Ram Bhutani | Inside Hathi Gate,
(H.U.F) Sh. Raghav S/o Sh. | Amritsar
Rajinder Kumar, Sh. Ankit
Arora S/o Sh. Naresh
Kumar Arora, Sh. Nischay
S/o Sh. Sanjeev Kumar and
Sh. Rohit S/o Sh. Raj
Kumar
19. | Dr. S.S. Walia (H.U.F) S/o | R/o Dr. Jasjeet Singh|S.C.ONo.46 |97 Acre
Sh. Balwant Singh Nursing Home R/o 49,
New Garden Avenue,
Amritsar
20. | Sh. Manmohan Seth S/o | R/o 25-E, Ranjit Avenue, | S.C.O No.61 | 97 Acre
Sh. Tilak Raj Seth, Sh. | Amritsar
Satish Seth S/o  Sh.
Manmohan Seth, Sumit
Seth S/o Sh. Satish Seth
and Smt. Asha Seth W/o
Sumit Seth, Ritu Seth and
Pooja Seth D/o Sumit Seth
Sd/-

Superintending Engineer,
City Improvement Trust, Amritsar




GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61

Fax :0172-2639500

Email : rdnwr-cgwb@nic.in
>

7

No. 4(172)G-CGWA/NWR/S&1/2019- $ €9
To

The Environmental Engineer,

PPCB, Regional Office,

Amritsar.

Sub : Action taken by CGWB in OA 44/2020-reg.

Sir,

Annexure - A6

Speed Post

Central Ground Water Board
North Western Region
Bhujal Bhawan, Plot #3B
Sector 27A, Madhya Marg
Chandigarh — 160019

Dated : 10-08-2020

Please find enclosed herewith action taken by CGWB in OA No. 44/2020 in the
matter of Jagtar Singh Vs State of Punjab & Others. The copy of letters issued to
infrastructure/commercial projects (20 Ns.) as supplied by PPCB, which are using ground

water for construction at Ranjit Avenue, Amritsar.

Yours Faithfully

s. L‘“MGTJIS‘”

(Dr. Sunil Kumar)
Scientist-D
For Regional Director



Action Taken by CGWB in OA No. 44/2020

In response to the order passed by Hon’ble NGT on 14-03-2020, Punjab Pollution
Control Board (PPCB) vide email dated 19-03-2020 (Annexure-1), requested for providing
the list of Commercial Projects/Industries or any other establishment in district Amritsar,
which have obtained NOC from CGWB and whose application is pending in the department.
Accordingly, the list of industries/projects who applied for NOC to withdraw ground and
projects issued NOC and its validity period was sent through email to

pccbroamritsar@gmail.com on 20-03-2020 (Annexure-2). Again on 29-07-2020, PPCB

Amritsar forwarded a list of infrastructure/commercial projects (20 Nos.) which are using
ground water for construction in the area (i.e. Ranjit Avenue, Amritsar) mentioned in the
above said citied OA (Annexure-3). The list was provided by Amritsar Improvement Trust,
Amritsar in response to letter No. 3107 dated 20-07-2020 by PPCB, Amritsar (Annexure-4).

As per Ground Water Resources Estimation of Punjab as on 2017, Amritsar district
comprises 8-block. All blocks have been categorized as Over Exploited (Annexure-5) and out
of these eight, only one blocks namely Ajnala was notified through Public Notice dated 27-
11-2012 (Annexure-6).

Notified areas are those blocks/ areas which have been notified under Environment
(Protection) Act, 1986 by Central Ground Water Authority for regulation of ground water
development and management. In notified areas abstraction of ground water is not
permissible for any purpose other than drinking and domestic use. CGWA in exercise of
powers under section 4 of Environment (Protection) Act, 1986 has appointed Officer-in
Charge of revenue district (District Collector / Deputy Commissioner / District Magistrate) as
Authorised Officers for notified areas falling in concerned revenue district. In notified areas,
issues pertaining to granting of NOC for ground water withdrawal, checking violation and
taking penal action like sealing of tube wells, Initiating of prosecution against violators etc. is
to be dealt by the Authorised Officer.

The Blocks/areas, other than notified by CGWA for regulation of ground water
development and management are non-notified areas. In these areas CGWA issues NOC to
industrial / infrastructural / mining projects for groundwater withdrawal as per the
guidelines/Criteria for evaluation of proposals/requests for ground water abstraction.

CGWB have issued advisory to the projects/industries as per the list of Amritsar

Improvement Trust to submit application immediately for NOC online through NOCAP



(www.cgwa-noc.gov.in) portal of CGWA for ground water withdrawal from

borewell/tubewell under intimation to Nodel Agency i.e. PPCB, Amritsar (Annexure-7).

Details for online applications are available on NOCAP (www.cgwa-noc.gov.in).
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Annexure - A8

Speed Post

GOVERNMENT OF INDIA
Phone : 0172-5021960-86-61 Central Ground Water Board
Fax  :0172-2639500 North Western Region
Email : rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B

Sector 27A, Madhya Marg
Chandigarh — 160019
No. 4(172)G-CGWA/NWR/S&!/2019- SH Dated :‘9&08-2020

To
Sh. Anil Khurana and Sh. Kavish khurana
5.C.O No. 2, R/o 221, Shastri Nagar,
Amritsar-
Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,
As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through

NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are
available on www.cgwa-noc.gov.in.

Yours Faithfully

S A1)

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)
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Speed Post
GOVERNMENT OF INDIA
Phone : 0172-5021960-86-61 Central Ground Water Board
Fax  :0172-2639500 North Western Region
Email :rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B

Sector 27A, Madhya Marg
Chandigarh — 160019
No. 4(172)G-CGWA/NWR/S&I/2019- § Fr Dated 10-08-2020

To
Sh. Vasdeep Singh Dhillon S/o Sh. Baldev Singh Dhillon,

5.C.0 No.3 R/o Village Gumtala Sub Urban, Gumtala,
Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are
available on WWW.CgWa-noc.gov.in.

Yours Faithfully

& \nliaen

(Dr. Sunil Kumar)
Scientist-D
For Regional Director -

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)
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GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61 Central Ground Water Board
Fax :0172-2639500 North Western Region
Email :rdnwr-cewb@nic.in Bhujal Bhawan, Plot #3B

Sector 27A, Madhya Marg
Chandigarh — 160019
No. 4(172)G-CGWA/NWR/5&1/2019- T34 Dated : 12-08-2020

To

Satyan Dilawari S/o Sh. Shamsher dilawari
S.C.ONo. 4 R/o A-53
Ranjit Avenue, Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through

NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are
available on www.cgwa-noc.gov.in.

Yours Faithfully

g \O\‘b\w
(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61
Fax :0172-2639500
Email :rdnwr-cgwb@nic.in

No. 4(172)G-CGWA/NWR/S&I/2019- S';H

=0
Sh. Sanjay Seth S/o Sh. Ved Parkash,
S.C.0 No.7

R/o 31 Opp. Subhash Park, Katra Sher Singh,
Amritsar

Annexure - A11

Central Ground Water Board
North Western Region
Bhujal Bhawan, Plot #3B
Sector 27A, Madhya Marg
Chandigarh — 160019

Dated : 99-68-2620
le:0f 2e22

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.

Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through

NOCAP portal of CGWA for ground water withdrawal from borewell/tubewel

available on www.cgwa-noc.gov.in.

|. Details are

Yours Faithfully

s.\w\%\”’

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbhroamritsar@gmail.com)




Annexure - A12

GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61 Central Ground Water Board
Fax :0172-2639500 North Western Region
Email : rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B
Sector 27A, Madhya Marg

Chandigarh — 160019

No. 4(172)G-CGWA/NWR/S&1/2019- SIS Dated : £9-08-2020
\0:08. 2050
To
Sh. Paramijit Singh Sachdeva S/o Sh.Dalip Singh,
S.C.ONo.9
R/o E-69, Ranjit Avenue,
Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through

NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are ;
available on www.cgwa-noc.gov.in.

Yours Faithfully

e\ o

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppchroamritsar@gmail.com)




Annexure - A13

GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61 Central Ground Water Board
Fax :0172-2639500 North Western Region
Email : rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B

Sector 27A, Madhya Marg
Chandigarh — 160019

No. 4(172)G-CGWA/NWR/$&1/2019- S3¢ Dated : 89-68-2020
lo-0@- 2022
To
Smt Navdeep kaur W/o Sh. Didar Singh,
S.C.0 No. 10
R/o 05, Officer Colony, Taylor Road
Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are
available on www.cgwa-noc.gov.in.

Yours Faithfully

(Dr. Sunil Kumar) »
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




Annexure - A14

GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61 Central Ground Water Board
Fax :0172-2639500 North Western Region
Email :rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B
Sector 27A, Madhya Marg
Chandigarh — 160019
No. 4(172)G-CGWA/NWR/S&I/2019- SFF Dated :09-08-2020
o 08 2022
To

sh. Manpreet Singh S/o Sh BHagwal Singh.

Sh. Parmjeet Singh Dhillon $/0 Sh Asa Singh Dhillon and
Sh. Aiaib Singh S/o Sh. Didar Singh

5.C.O No. 15, R/o 182, Shershah Suri road,

Sat Kartar Nagar, Khandawala, Chheharta Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are
available on www.cgwa-noc.gov.in.

Yours Faithfully

s_wf'%w

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




Annexure - A15

GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61 Central Ground Water Board

Fax :0172-2639500 North Western Region

Email : rdnwr-cgwb@nic.in : Bhujal Bhawan, Plot #3B

Sector 27A, Madhya Marg

Chandigarh — 160019

No. 4(172)G-CGWA/ NWR/S&I/2019- 5—'—"‘8 Dated =09-08-2020
: \0:0R. 2220

To,
Sh. Sheetal Singh Bal and
Sh balkar Singh S/o Sh. Charan singh
S.C.0 No. 19, R/o E-42, Ranjit Avenue,
Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab & :
Others, You are herby advised to submit application immediately for NOC online through

NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are
available on www.cgwa-noc.gov.in.

Yours Faithfully

S- \D\g\)P
(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




Annexure - A16

GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61 Central Ground Water Board
Fax :0172-2639500 North Western Region
Email : rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B

Sector 27A, Madhya Marg

Chandigarh — 160019
No. 4(172)G-CGWA/NWR/S&I/2019- S—:H Dated : 09-08-2020

To,
Sh. Malkeerat Singh S/o Late Sh. Harninder Singh
S.C.0 No. 22, R/o 4588, Chandigarh Road
Ward No. 13, Urben State Phase-2, Focal Point, Ludhiana

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through

NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are
available on www.cgwa-noc.gov.in.

Yours Faithfully

5\0“\'8\,‘5\”

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




Annexure - A17

GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61 Central Ground Water Board
Fax  :0172-2639500 North Western Region
Email : rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B

Sector 27A, Madhya Marg
Chandigarh — 160019
No. 4(172)G-CGWA/NWR/S&I/2019- S¢o Dated :-09-88-2020
[o0f 2032
To,
Sh Rishab Singh Arora S/o Galash Arora
S.C.0 No. 23, R/o 7-RB Parkash Chand Road ,
Police Lane , Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through -
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are
available on www.cgwa-noc.gov.in.

Yours Faithfully

s, \Lw"‘%!,\/s\'b" |

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61
Fax :0172-2639500
Email :rdnwr-cgwb@nic.in

No. 4(172)G-CGWA/NWR/5&1/2019- <€)

To,
Sh. Kirpal Singh S/o Sh. Karnail Singh and Others,
S.C.0 No.30, R/o 49, Guru Har Rai Avenue,
Opp. Khalsa College Amritsar

Annexure - A-1 8

Central Ground Water Board
North Western Region
Bhujal Bhawan, Plot #3B
Sector 27A, Madhya Marg
Chandigarh — 160019

Dated :-09-08-2020
lo 0k 2220

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.

Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are

available on www.cgwa-noc.gov.in.

Yours Faithfully

9\0"%\/‘3\“'

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




Annexure - A19

GOVERNMENT OF INDIA
Phone : 0172-5021960-86-61 Central Ground Water Board
Fax :0172-2639500 North Western Region
Email : rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B

Sector 27A, Madhya Marg
Chandigarh - 160019

No. 4(172)G-CGWA/NWR/5&I/2019- S ¥ 2. Dated »~09-08-2020
[or0Q 2022

To,
Sh. Styawan Dilawari and Sameer Dilawri
S/o Shamsher Dilawri, S.C.0 No. 31,
R/o A-53 ,Ranjit Avenue, Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are

available on www.cgwa-noc.gov.in.

Yours Faithfully

s "

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




Annexure - A20

GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61 Central Ground Water Board
Fax  :0172-2639500 North Western Region
Email :rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B

Sector 27A, Madhya Marg
Chandigarh — 160019
No. 4(172)G-CGWA/NWR/S&1/2019- S 2 Dated :-99-88-2020
o0& serD
To,
Sh. Rajesh Khanna S/o Charanijit Khanna
and ShivAlik Khanna W/o Sh rajesh Khanna 2
S.C.0 No. 32,
R/o 64 ,Basant Avenue, Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are

available on WWW.CEWa-noc.gov.in.

Yours Faithfully
a D
5_\4_\’/\\9(;\‘%\

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




Annexure - A21

GOVERNMENT OF INDIA
Phone : 0172-5021960-86-61 Central Ground Water Board
Fax  :0172-2639500 North Western Region
Email :rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B
Sector 27A, Madhya Marg
Chandigarh — 160019
No. 4(172)G-CGWA/NWR/S&1/2019- S &Y Dated -09-08-2020

10-0% 2022
To,
Sh. Rajesh Khanna S/o Charanijit Khanna
and ShivAlik Khanna W/o Sh rajesh Khanna ,
S.C.O No. 33,
R/o 64 ,Basant Avenue, Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through -
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are
available on www.cgwa-noc.gov.in.

Yours Faithfully

S

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




Annexure - A22

GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61 . Central Ground Water Board
Fax  :0172-2639500 North Western Region
Email : rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #38

Sector 27A, Madhya Marg
Chandigarh — 160019

No. 4(172)G-CGWA/NWR/S&I/2019- SRS Dated :.09-08-2620
lo:0R. 200
To,
Apex Marketing through
Pro. Gurjinder Singh S/o Gurddep Singh
S.C.0O No. 35,

R/o 21-A ,Rani Ka Bagh, Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are
available on www.cgwa-noc.gov.in.

Yours Faithfully

Q-
&\ iaho

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61
Fax :0172-2639500
Email : rdnwr-cgwb@nic.in

No. 4(172)G-CGWA/NWR/S&I/2019- S&£
To,
Gurjinder Singh S/o Gurddep Singh

S.C.O No. 36,
R/o 21-A ,Rani Ka Bagh, Amritsar

Annexure- A23

Central Ground Water Board
North Western Region
Bhujal Bhawan, Plot #3B
Sector 27A, Madhya Marg
Chandigarh — 160019

Dated :-09-08-2820
|o-0g 2222

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.

Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are

available on www.cgwa-noc.gov.in.

Yours Faithfully

s\ﬂ“’\%\”’

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61
Fax :0172-2639500
Email : rdnwr-cgwb@nic.in

No. 4(172)G-CGWA/NWR/5&|/2019—sgq—
To,
Sh. Rakesh Pahwa S/o Sh. H.L Phawa, Kanchan Phawa

Diwya Phawa and other, 5.C.O No. 38,
R/o M 43,44 Green Avenue Amritsar

Annexure - A24

Central Ground Water Board
North Western Region
Bhujal Bhawan, Plot #3B
Sector 27A, Madhya Marg
Chandigarh — 160019

Dated : ©9-68-2020
\0:CR: 202>

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.

Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are

available on www.cgwa-noc.gov.in.

Yours Faithfully

Qe

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61
Fax 1 0172-2639500
Email : rdnwr-cgwb@nic.in

No. 4(172)G-CGWA/NWR/S&1/2019- S €3
To,
Sh. Ravinder Kumar S/o Datta Ram Bhutani

(H.U.F) Sh. Raghav S/o Sh Rajinder Kumar,
Ankit Arora S/o Sh. Naresh Kumar Arora,

Annexure - A25

Central Ground Water Board
North Western Region
Bhujal Bhawan, Plot #3B
Sector 27A, Madhya Marg
Chandigarh — 160019
Dated :.09-88-2620

lo.0% 222>

Sh. Nischay S/o Sanjeev Kumar and Sh. Rohit S/o Sh. Raj Kumar,

S.C.0 No. 43 R/o 21, Katra Moti Ram,
Inside Hathi Gate, Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.

Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are

available on www.Cgwa-noc.gov.in.

Yours Faithfully

s Wﬁg\”’

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




Annexure - A26

GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61 Central Ground Water Board
Fax  :0172-2639500 North Western Region
Email : rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B

Sector 27A, Madhya Marg
Chandigarh — 160019
No. 4(172)G-CGWA/NWR/S&I/2019- < %9 Dated : 09-08-2020
lo.08-2632
To,

Dr. 5.5. Walia (H.U.F) S/o Sh Balwant Singh
5.C.0 No.46, R/o Dr. Jasjeet Singh Nursing Home
R/o 49, New Garden Avenue,

Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are

available on WWW.CEWa-noc.gov.in.

Yours Faithfully

S\ e\ ?

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




Annexure - A27

GOVERNMENT OF INDIA

Phone : 0172-5021960-86-61 Central Ground Water Board
Fax :0172-2639500 North Western Region
Email : rdnwr-cgwb@nic.in Bhujal Bhawan, Plot #3B

Sector 27A, Madhya Marg
Chandigarh — 160019
No. 4(172)G-CGWA/NWR/S&1/2019- qu Dated : 09-08-2626
o0 g 2220
To
Sh. Mannohan Seth S/oSh. Tilak Raj Seth, Sh. Satish Seth
S/o Sh. Manmohan Seth, Sumit Seth S/o Sh. Satish Seth and smt. Asha Seth
W/o Sumit Seth, Ritu Seth and Pooja Seth D/o Sumit seth
S.C.O No. 61

R/o 25-E, Ranjit Avenue,
Amritsar

Sub : Application for obtaining NOC from CGWA for abstraction of ground water-reg.
Sir,

As per NGT OA No. 44/2020 in the matter of Jagtar Singh Vs State of Punjab &
Others, You are herby advised to submit application immediately for NOC online through
NOCAP portal of CGWA for ground water withdrawal from borewell/tubewell. Details are
available on www.cgwa-noc.gov.in.

Yours Faithfully

eAW\ZQ\ﬂJ”

(Dr. Sunil Kumar)
Scientist-D
For Regional Director

Copy to : Environmental Engineer, Punjab Pollution Control Bard, Regional Office, Amritsar
for information and further necessary action (email : ppcbroamritsar@gmail.com)




__Annexure --A28
Z=  Punjab Pollution Control Board

AT REGIONAL OFFICE, AMRITSAR

““™ ADDRESS: PLOT NO. 164, FOCAL POINT, MEHTA ROAD, AMRITSAR __

| E-mail: ppcbroamritsar@gmail.com webslte: www.ppcb.gov.in Phone: 0183-2562760

No. 3«963 Dated __/ 3}’9] 2070
To

The Learned Deputy Commissioner,
Amritsar,

Sub: Order passed in Original Application No. 44/2020 (I.A. No. 90/2020)

Ref: Your good office letter no. LC/327/-328 dated 26/02/2020.

In reference to subject cited matter, it is intiamed that the Superintending
Engineer, Improvement Trust, Amritsar vide letter no. 1500 dated 28/07/2020 furnished
the list of 20 commercialfinfrastructure projects which are using ground water for
construction. It is further intimated that these projects are required to obtain Consent to
establish (NOC)/Consent to operate from pollution angle under the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 and accordingly this office has issued notices for the violations of the
provisions of Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981 with a direction to apply for obtaining consents of the
Board to 18 no. commercialfinfrastructure projects as one no. commercial project having

its SCO no. 35 and 36 has applied for obtaining consents of the Board and further action
is under process.

This is for your information and further necessary action please.

k—/—
Environm ntgl Engineer

Reg'!onal Office, Amritsar

13/\2

Scanned with CamScanner



- : Annexure - A29
s UATY YEHE JoEH §98

et
< e
Phone : 0183-2682790 e mﬂm|moa"ma Ml aim:flw
No..2.11 73 Regd. & 2670
To

Sh. Ravinder Kumar S/o Datta Ram Bhutani (H.U.F)

Sh. Raghav S/o Sh. Rajinder Kumar, Sh. Ankit Arora S/o Sh. Naresh Kumar Arora,
Sh. Nischay S/o Sh. Sanjeev Kumar and Sh. Rohit S/o Sh. Raj Kumar

(For SCO No. 43, Scheme: 97 Acres, Ranijit Avenue)

R/o 21, Katra Moti Ram, Inside Hathi Gate, Amritsar

__ Sub:- Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
;{I 1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/industry to obtain the *
Consent to Establish (NOC)’ of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to

install proper and adequate pollution devices / facilities so that the concentration of

various pollutants discharged by it conforms to the effluent / emission standards

prescribed by the Board. _
And whereas, it is mandatory on the part of Project Proponent/industry to apply

for obtaining the NOC/Consent to Operate under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

* ct, 1981.

’ And wherea

NOC/Consents of the Board

(Prevention & Control of Pollu

Act, 1981.

. You:are,

‘under Water (Preventio
 of Poliution) Act; 1981 within
5 3 .aga'ihst the project/industry an

s, the Project Project/industry has not applied for obtaining
and is violating the various provisions of the Water
tion) Act, 1974 and Air (Prevention & Control of Pollution)

théref_ore, requested to apply / obtain the NOC/consent to operate
n & Control of Pollution) Act, 1974 & Air (Prevention & Control .
15 days positively failing: which action will be initiated

d its directors/partner dnderthe{r't:visior%f saidActs, -

[ EnvironmB Eogineer
R Bgﬂ_gional_ioff_icemm'ri‘tsa' :

Scanned with CamScanner



Annexure - A30

S—— 5] =
PUNJAR = \Q‘:
e HHTS HEUE JJE™H dJ8
WRE R = _
Phone : 0183-2582790 D164, J ’ 3, i
o (\ / 7{/ www.ppch.gov.in E-mail: ppcbroamritsar
R Regd. Dated...[.[ /.

To

Dr. S.5. Walia (H.U.F) 5/o sh. Balwant Singh

(For SCO No. 46, Scheme: 97 Acres, Ranjit Avenue)
R/o Dr. Jasjeet Singh Nursing Home R/o 49,

New Garden Avenue, Amritsar

Sub: - Violation oi.’ the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/industry to obtain the
Consent to Establish (NOC) of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards
prescribed by the Board.

And whereas, it is mandatory on the part of Project Proponent/industry to apply
for obtaining the NOC/Consent to Operate under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

'iAct, 19i:d whereas, the Project Project/industry has not appllied for obtaining
’Noc/Conse"'tS of the Board and is viofating thf_- vanoustApro;ls(;on: olf :f;e “Wt'e.;\ter
(Prevention & Control of Poliution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981. e therefore, requested to apply / obtain the NOC/consent to operate
\‘LOL: :ar(l::revenmm & Control of Pollution) Act, 1974 & Air (Prevention & Control
under Water

i 1981 within 15 days positively failing which action will be in_itiate‘d
of Pollutfon_) A;:::deustrv and its directors/partner under the provisions of said Acts.
t the project

ﬂtv\E"V‘TOnLée‘,{;, Elng.ineer‘i.;.' S

Regional Office, Amritsar-

agains
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To

Sh. Manmohan Seth S/o Sh. Tilak Raj Seth, Sh, Satish Seth S/o Sh. Manmohan
Seth, Sumit Seth S/o Sh. Satish Seth and Smt. Asha Seth W/o Sumit Seth,

Ritu Seth and Pooja Seth D/o Sumit Seth

(For SCO No. 61, Scheme: 97 Acres, Ranjit Avenue)

R/o 25-E, Ranjit Avenue, Amritsar

Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981,

Whereas it is mandatory on the part of Project Proponent/industry to obtain the
Consent to Establish (NOC)’ of the Board as required under the provisions of Water
(Prevention & Control of Poliution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards
prescribed by the Board.

And whereas, it is mandatory on the part of Project Proponent/industry to apply

for obtaining the NOC/Consent to Operate under the provisions of the Water

(Pievention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

JuAct, 1981,
And whereas,
NOC/Consents of the Board
(Prevention & Control of Pollution

o 19You are, therefore, requested to apply / obtaln the ROG/anseltsto-ORaae
’

i \Water (Prevention & Contral of pollution) Act, 1974 & Air (Prévention & Control’
u;\ _PerII  a er“Act 1081 within 15 days positively failing wh§Ch action will be initiated i
. 'Zg 'os.tu ::ic;n;foje;f/industrv and Its directors/ partner under the provisions of sald Acts. .. © .

the Project Project/industry has not applied for obtaining
and Is violating the various provisions of the Water
) Act, 1974 and Air (Prevention & Control of Pollution)
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Rogd, Dated...[)7] 7 o

To

Sh. Rakesh Pahwa S/o Sh, H.L Pahwa, Kanchan Pahwa, Divya Pahwa and Others
(For SCO No. 38, Scheme: 97 Acres, Ranjit Avenue)

R/o M 43, 44 Green Avenue, Amrlitsar

Sub: - Violation of the provisions of the Water (Preventlon & Control of Pollution) Act,
1974 and Alr (Prevention & Control of Pollution) Act, 1981.

P_ Whereas it Is mandatory on the part of Project Proponent/industry to obtain the /
" Consent to Establish (NOC)' of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Alr (Preventlon & Control of Pollution)
Act, 1981, before establishing its project/Industrial plant.

And whereas, it Is mandatory on the part of Project Proponent/industry to obtain
. the “ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from Its industrial premises and to operate and Project/Industrlal plant.

And whereas it Is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facllitles so that the concentration of
various pollutants discharged by It conforms to the effluent / emission standards
F prescribed by the Board.

i And whereas, it is mandatory on the part of Project Proponent/industry to apply
for obtaining the NOC/Consent to Operate under the provisions of the Water
(Prevention & Control of Poltution) Act, 1974 and Alr (Prevention & Control of Pollution)
Act, 1981.

And whereas, the Project Project/Industry has not applled for obtaining
NOC/Consents of the Board and Is violating the varlous provisions of the Water
(ﬁrevenﬂon & Control of Pollution) Act, 1974 and Alr (Prevention & Control of Pollution)
Act, 19§i-u are, therefore, requested to apply / obtain the NOC/consent to operate
under Water (Prevention & Control of Pollution) Act, 1974 & Alr (Prevention & Control
of Pollution) Act, 1981 within 15 days positively falling which actloln wlllfbe ‘;nltlated
against the project/industry and Its directors/partner under the provislons of sald Acts.

L‘rﬁlroé&ly Engineer

X ( “Reglonal Office, Amritsar
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To

Sh. Rajesh Khanna S/o Sh. Charanjit Khanna,

Sh. Shivalik Khanna W/o Sh. Rajesh Khanna

(For SCO No. 32, Scheme: 97 Acres, Ranjit Avenue)
R/o 64, Basant Avenue, Amritsar

Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/idustry to obtain the *
Consent to Establish (NOC)’' of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the * Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards
prescribed by the Board.

And whereas, it is mandatory on the part of Project Proponent/industry to apply
for obtaining the NOC/Consent to Operate under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

ct, 1981.
-~ Anhd whereas, the Project Project/industry has not applied for obtaining
" NOC/Consents of the Board and is violating the various .provisions of the Water

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981. ' '
You are. therefore, requested to apply / obtain the NOC/consent to operate
under Water (I;revemtion & Control of Pollution) Act, 1974 & Air (Prevention & Control

of Pollution) Act, 1981 within 15 days positively failing which action will be initiated
against the Proje::t/Industh and its directors/partner under the provisions of said Acts.

egional Office, Amritsar

¥ ¥4l o{\_h{ronmk@\%l&nglneer
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Sh. Rajesh Khanna S/o Sh. Charanjit Khanna,

Sh. Shivalik Khanna W/o Sh. Rajesh Khanna

(For SCO No. 33, Scheme: 97 Acres, Ranjit Avenue)
R/o 64, Basant Avenue, Amritsar

& Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
i 1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/industry to obtain the

. Consent to Establish (NOC)’ of the Board as required under the provisions of Water

' (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards
prescribed by the Board.

And whereas, it is mandatory on the part of Project Proponent/industry to apply
for obtaining the NOC/Consent to Operate under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981.

And whereas, the Project Project/industry has not applied for obtaining

' Noc/CQnsents of the Board and is violating the various provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981. ' :

] You are, therefore, requested to apply / obtain the NOC/consent to operate
under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control
‘ of Pollution) Act, 1981 within 15 days positively. failing which action will be initiated
against the project/industry and its directors/partner under thg provisions of said Acts.

: ( [ nvlron;cnel{tx Engineer

Reglonal Office, Amritsar .~
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Sh. Satyan Dilawari and Sh, Sameer Dilawari S/o Sh. Shamsher Dilawari
(For SCO No. 31, Scheme: 97 Acres, Ranjit Avenue)
R/o A-53, Ranjit Avenue, Amritsar

: Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/industry to obtain the ’
Consent to Establish (NOC)’ of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards
prescribed by the Board.

And whereas, it is mandatory on the part of Project Proponent/industry to apply
for obtaining the NOC/Consent to Operate under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981.

And whereas, the Project Project/industry has not applied for obtaining
NOC/Consents of the Board and is violating thr.a various .proviswns of the W‘ater
(prevenﬂon & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981.

You are, therefore,
under Water (Prevention & Contr
of Pollution) Act, 1981 within 15
against the project/industry and its

requested to apply / obtain the NOC/consent to operate
ol of Pollution) Act, 1974 & Air (Prevention & Control
days positively failing which action will be initiated
directors/partner under the provisions of said Acts.

‘ ; 1{" L’Emﬁ%{zﬁ Engineer

Reglonal foice,. Amvitsar
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To

Sh. Karpal Singh S/o Sh, Karnail Singh and Others

(For SCO No. 30, Scheme: 97 Acres, Ranjit Avenue)

R/o 49, Guru Har Rai Avenue, Opp. Khalsa College Amritsar,
Amritsar

Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
7‘ 1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/industry to obtain the *
Consent ‘to Establish (NOC)’ of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /

emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various poliutants discharged by it conforms to the effluent / emission standards

prescribed by the Board.
And whereas, it is mandatory on the part of Project Proponent/industry to apply
for obtaining the NOC/Consent to Operate under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

aai.ct, 1981, ,
: . And whereas, the Project Project/industry has not applied for obtaining
& NOC/Consents of the Board and is violating the various provisions of the Water

{Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981.
You are, therefore, ré

quested to apply / obtain the NOC/consent to operate '
under Water (Prevention & Control of Pollution) Act,. 1974 & Air (Preventlon &. C.o‘ntrol
of Pollution) Act, 1981 within 15 days positively failing which action will be. initiated
against the project/industry and its directors/partner under the provisions of said Acts.

hlronﬁnla%nglneer

"(“'R_eslu'hal Offide, Amritsar
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Dated...l/[8] 2o

Sh. Rishabh Arora S/o Galshal Arora

(For SCO No. 23, Scheme: 97 Acres, Ran|it Avenue)
R/o 17- RB Parkash Chand Road,
Police Lane, Amritsar

Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/industry to obtain the *
Consent to Establish (NOC)’ of the Board as required under the provisions of Water

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

SO L o)

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
B the * Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

| And whereas it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards
prescribed by the Board.

And whereas, it is mandatory on the part of Project Proponent/industry to apply
for obtaining the NOC/Consent to Operate under the provisions of the Water
(Prevention & Controf of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981.

And whereas, the Project Project/industry has not applied for obtaining
b7 f\iOC/Consents of the Board and is violating the various provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981.
You are, therefore, requested to apply / obtain the NOC/consent to operate
under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevent.non &' C.o-ntro(;
- of Pollution) Act, 1981 within 15 days positively failing which act!on will be. initiate
- @gainst the project/industry and Its directors/partner under the provisions of said Acts.

A

Em.vircmr;\‘;ta> ‘l Engineer
[ Regional Office, Amritsar
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Sh. Jalkeerat Singh S/o Late Sh. Harminder Singh

(For SCO No. 22, Scheme: 97 Acres, Ranjit Avenue)
R/o 4588, Chandigarh Road, Ward no 13, Urban State,
Phase-2, Focal Point, Ludhiana

sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

7 Whereas it is mandatory on the part of Project Proponent/industry to obtain the *
Consent to Establish (NOC)' of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain

the  Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards
prescribed by the Board.

And whereas, it is mandatory on the part of Project Proponent/industry to apply

for obtaining the NOC/Consent to Operate under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981.

‘ And whereas,

PNOC/Consents of the Board
(Prevention & Control of Pollut

Act, 1981, -

You are. therefore, requested 10 apply / obtain the NOC/consent to operate
Under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control
2 AR positively falling which action will be initiated

of Pollution) Act, 1981 within 15 days i :
3gainst the project/industry and its directors/parfcner under the prpvnsnons of said Ac_ts,

X

{ Envlr_onmfr?t{lgngiheeri* &
6

the Project Project/industry has not applied for obtaining
g the various provisions of the Water

and is violatin
jon) Act, 1974 and Air (Prevention & Control of Pollution)

- _Reglonal Office, Amritsar
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To

| Sh. Sheetal Singh Bal and Sh. Balkar Singh S/o Sh. Charan Singh
:: (For SCO No. 19, Scheme: 97 Acres, Ranjit Avenue)
R/o E-42, Ranjit Avenue, Amritsar

sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

h Whereas it is mandatory on the part of Project Proponent/industry to obtain the *
" Consent to Establish (NOC)’ of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the * Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /

emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards
prescribed by the Board.

And whereas, it is mandatory on the part of Project Proponent/industry to apply

for obtaining the NOC/Consent to Operate under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981.
And whereas, the Project Project/industry has not applied for obtaining

OC/Consents of the Board and is violating the various provisions of the Water
1974 and Air (Prevention & Control of Pollution)

(Prevention & Control of Pollution) Act,
: Act, 1981.

You are, therefor
Under Water (Prevention
of Pollution) Act, 1981 wit
B 3gainst the project/industry

e, requested to apply / obtain the NOC/consent to operate
& Control of Pollution) Act, 1974 & Alir (Prevention & Control
hin 15 days positively failing which action will be initiated
and Its directors/partner under the provisions of said Acts.

{fosner i

, Amritsar

~— _
Regional Offic
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Sh. Manpreet Singh S/o Sh. Bhagwal Singh,

sh. Paramijit Singh Dhillon S/o Sh. Asa Singh Dhillon
Sh. Ajaib Singh S/o Sh. Didar Singh

(For SCO No. 15, Scheme: 97 Acres,lRanjit Avenue)
R/o 182, Shershah Suri Road, Sat Kartar Nagar, .
Khandwala, Chheharta, Amritsar

Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
r 1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/industry to obtain the ‘
Consent to Establish (NOC)’ of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act,
1981, before establishing its project/industrial plant.
And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the * Consent to Operate’ of the Board under Water (Prevention & Control of Pollution) Act,
1974 and Air (Pre\}ention & Control of pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.
And whereas it is also mandatory dn the part of Project Proponent/industry to install
proper and adequate pollution devices / facilities so that the concentration of various
pollutants discharged by it conforms to the effluent / emission standards prescribed by the
Board. :
And whereas, it is mandatory on the part of Project Proponent/industry to app‘iy for
obtaining the NOC/Consent to Operate under the provisions of thr-.t Water (Prevention &

~ Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. o

T and whereas; the Project Project/industry has ‘not applied for obtam?ng
#M0C/Consents of the Board and is violating the various provisions of th-e Water (Pre:entton ¥
&Control of Pollution) Act, 1974 and Air (Prevention & Control of P°"“F‘°:')t‘\°:* :?:te ek
- You are, therefore, requested to apPY /g iDe Noc/consent‘; ; Control of |
~ Water (prevention & Control of Pollution) Act 1976 & A (Preﬁnb:e initiated 'aéa:ihs;t
** Pollution) Act, 1981 within 15 d2Vs positively fallng w-mch.alc t'k:"o:v S )
e project/industry and its directors/partner under the provis ons of sld Acts:

- Hﬁ)i ai

- | Reglonal Office, Amritsar .
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To

Smt. Navdeep Kaur W/o Sh. Didar Singh

(For SCO No. 10, Scheme: 97 Acres, Ranjit Avenue)
R/o 05, Officer Colony, Taylor Road, '
Anmritsar '

Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

’ Whereas it is mandatory on the part of Project Proponent/industry to obtain the
Consent to Establish (NOC)’ of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards

prescribed by the Board.
And whereas, it is mandatory on the part of Project Proponent/industry to apply

for obtaining the NOC/Consent to Operate under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981

ct Project/industry has not applied for obtaining

‘And whereas, the Proje ‘
lating the various provisions of the Water

rllton'sents of the Board and is vio
; (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981. : ‘

You are, therefore, requested to apply / obtain the NOC/consent to operate

under Water (Prevention & Control of Pollution) Act, -1974 &‘Air (Prevention & Control

of Pollution) Act, 1981 within 15 days positively failing which action will be initiated
d its directors/partner under the provisions of said Acts.

aga,i_h'_s'.t the projec_tI/ﬁr!dustry an
: ‘i/ ' k 1
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Sh. Paramijit Singh Sachdéva S/o Sh. Dalip Singh
(For SCO No. 9, Scheme: 97 Acres, Ranjit Avenue)
R/o E-69, Ranjit Avenue,

Amritsar

Sub: - Violation of the provisions of the Water (Prevéntion & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

_ Whereas it is mandatory on the part of Project Proponent/industry to obtain the *
Consent to Establish (NOC)’ of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards
prescribed by the Board.

And whereas, it is mandatory on the part of Project Proponent/industry to apply

for obtaining the NOC/Consent to Operate under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981. - |
And whereas, the Project Project/industry has not applied for obtaining

il C/Consents of the Board and is violating the various provisions of the Water
"4 (Preventlon & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981.

You are, therefore, requested to apply / obtam the NOC/consent to operate

under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control
of Per” tion) Act, 1981 within 15 days positively failing which action will be initiated
ollution ’ strv and lts dlreCtors/partner under the provisions of sand Acts

against the pr_oject/jndu
%’Wlfﬁ tal Engineer
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Sh. Sanjay Seth S/o Sh. Ved Parkash
(For SCO No. 7, Scheme: 97 Acres, Ranjit Avenue)

R/0 31 Opp. Subhash Park, Katra Sher Singh,
Amritsar

Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/industry to obtain the
Consent to Establish (NOC)" of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/inwd\ustry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards
prescribed by the Board. .

And whereas, it is mandatory on the part of Project Proponent/industry to apply
for obtaining the NOC/Consent to Operate under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act 1981, .
®- And whereas, the Project Project/industry has not applied for obtaining

""'OC/Co nsents of the Board and is violating the various provisions of the Water

[Pravention‘@: Control of Pollution) Act, 1974 and Air (Prevention & Control of qulution), :

Act, 1981, : : i : T R
You are, therefore, requested to apply / obtain the NOC/consent to operate
under Water (Preventic)n & Control of Pollution) Act, 1974 & Air (Preventi.on &. C_O\ﬂt"" .
of Poltuti'on) 'Act, 1981 within 15 days po;l_tively falling which acthn will be-‘ initiated %
against the project/industry and _its‘rdﬁ-r_ectors_‘/ "._a’tf‘f'“’, under t_he provisnons gfﬁld_ A‘F“";;-’

- |Regional Office, Amritsar -
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Sh. Satyan Dilawari S/o Sh. Shamsher Dilawari
(For SCO No. 4, Scheme: 97 Acres, Ranjit Avenue)
R/o A-53, Ranjit Avenue, Amritsar

Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/industry to obtain the
Consent to Establish (NOC)’ of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘' Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas it is also mandatory on the part of Project Proponent/industry to
adequate pollution devices / facilities so that the concentration of

.
4
E
7
3
..

=3

install proper and
various pollutants discharged by it conforms to the effluent / emission standards

prescribed by the Board.
And whereas, it is mandatory on the part of Project Proponent/industry to apply

for obtaining the NOC/Consent to Operate under the provisions of the Water
E (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

G e S e e e T

Act, 1981. ' ' i e
And whereas, the Project Project/industry has not applied for obtaining
) s th,e : vard Gind. s violating the various provisions of the Water
5C/ o:Si % control of Pollution) Act 1974 and Air (Prevention & Control of Pollution)
reventio i3 '

R therefore requested to apply / obtain the NOC/consent to operate .-
You are, % control of pollution) Act, 1974 & Air (Prevention & Control
under Water (Preventio positively failing which action will be initiated

days
: Act, 1981 within 15

{ of Pollutrllon) ject/in dustf‘l and its dlrectors/partner under the provismns of Sald Acts.
against the pro

IR s b 7 tvlromééb{g&gmeer
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To

Sh. Vasdeep Singh Dhillon S/o Sh. Baldey Singh Dhillon
(For SCO No. 3, Scheme: 97 Acres, Ranjit Avenue)
R/o Village Gumtala Sub Urban, Gumtala, .
Amritsar ' |

Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/industry to obtain the ’
Consent to Establish (NOC)’' of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishingits project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

_And whereas it is also mandatory on the part of Project Proponent/industry to

install proper and adequate pollution devices / facilities so that the corlxcentration of
various p'o'llutants discharged by it conforms to the effluent / emission standards

prescribed by the Board.

And whereas, it is
for obtaining the NOC/Cons
(Prevention & Control of pollut

Act, 1981. ct Project/industry has not applied for obtaining

er Proje
Ang - whereds, t;ear 4 “an rious provisions of the Water
BO

mandatory on the part of Project Proponent/industry to apply

ent to Operate under the provisions of the Water

jon) Act, 1974 and Air (Prevention & Control of Pollution}

d is violating the va
t, 1974 and Alr (Prevention & Control of Pollution)

. c/Consents of the
" (Prevention & Control of Pollution) AC

Act, 1981,

y o therefore, reﬁuested to apply / obtain the NOC/consent to operate
_ You are, i -

: Act, 1974 & Air (Prevention & Control
under W'at_er (Prevf;;;_or\;;ithl 45 days positively _fa"*ng which action will be initiated ‘
of ._P.qlhl.:,:;]o_n) i;::’c ¢/industry and Its directors/partner under the provisions Of. said Acts.
against the project/i=== L g % _
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Sh. Anil Khurana and Sh. Kavish Khurana

(For SCO No. 2, Scheme: 97 Acres, Ranjit Avenue)
R/o 221, Shastri Nagar,

Amritsar

Sub: - Violation of the provisions of the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

Whereas it is mandatory on the part of Project Proponent/industry to obtain the
Consent to Establish (NOC)’' of the Board as required under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, before establishing its project/industrial plant.

And whereas, it is mandatory on the part of Project Proponent/industry to obtain
the ‘ Consent to Operate’ of the Board under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for discharge of effluent /
emissions from its industrial premises and to operate and Project/industrial plant.

And whereas‘it is also mandatory on the part of Project Proponent/industry to
install proper and adequate pollution devices / facilities so that the concentration of
various pollutants discharged by it conforms to the effluent / emission standards
prescribed by the Board. 7

And whereas, it is mandatory on the part of Project Proponent/industry to apply
for obtaining the NOC/Consent to Operate under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981
And whereas, the Project Project/industry has not applied for obtalnmg

’C/Consents of the Board and is violating the various provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act, 1981. :

You are, therefore, requested to apply / obtain the NOC/consent to operate

under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control

- of Pollutlon) Act, 1981 within 15 days positively failing which action will be initiated
against the project/lndustry and its directors/partner under the provisions of said Acts.

[ Envlronm%nt &ngineer

Reglonal Ofﬂce, Amritsar e

Scahned with CamScanner o



-
Annexure - A47

OFFICE OF DEPUTY COMMISSIONER, AMRITSAR
Vo 15§ Daded - )M-08-2020

To

The Chairman,
Improvement Trust,
Amritsar.

Subject:  Orders passed by Principal Bench of the Hon’ble National
Green Tribunal on 14.02.2020 in OA No. 44/2020 titled as
Jagtar Singh V/s State of Punjab & Others — Reg.

In reference to subject cited matter regarding usage of ground
water for construction purposes by commercial and infrastructure projects at
Ranjit Avenue, Amritsar, it is brought to your notice that Superintending
Engireeer, Improvement Trust, Amritsar vide office letter no. 1500 dated
28.07.2020 has provided list of commercial and infrastructure projects which
are using ground water for construction purpose. It is further intimated that as
per st provided by Regional Director, Central Ground Water Board,
Chandigarh vide letter no. 4(172)G-CGWA/NWR/S&I/2019-569 dated
10.08.2020 none of these projects have obtained NOC from Central Ground
Water Authority.

The Central Ground Water Authority, Ministry of Water Resources,
River Development & Ganga Rejuvenation vide public notice no. 8 dated
23.10.2017 has delegated powers to District Magistrate/ Deputy Commissioner
(Revenue) of each revenue area in the respective State/Union Territory to
inspect whether all the existing users owning tubewells in their premises have
obtained/applied for NOC for ground water withdrawal and initiate action in
case of violation like sealing of illegal wells, launching of prosecution against
offenders etc. including grievance redressal related to ground water.

As according to the report provided by the office of CGWA, these
infrastructural units have not obtained NOC from them, hence, you are hereby
directed to stop the extraction of ground water with immediate effect till
requisite NOC is obtained from Central Ground Water Authority, Chandigarh

falling which penal action will be initiated.

Deputy Cymmissioner
Amritsam

Endst No.
A copy of the above is forwarded to:-

1. Regional Director, Central Ground Water Board, Chandigarh is also
requested to visit Amritsar and carry out the J_nspcctions in the light of
item no. 5 "Declegation of powers to monitor compliance of NOC
conditions” of the notification dated 12.December.2018 of Ministry of
Water Resources, River Development and Ganga Rejuvenation. Any
administrative help required will be extended to.

9 Concerned Sub Divisional Magistrate with the direction to carry out
fortnightly inspection to ensure the compliance of above said orders.

-

Deputy Cdmmissioner
Amritsar
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